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1
REPORTABLE
IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON
CRI M NAL APPEAL No. 841 OF 2008
[Arising out of S.L.P. (Crl.) No.5799 of 2007]
Krishhan
Appel | ant
Versus
State represented by Inspector of Police ..... Respondent
JUDGVENT
Lokeshwar Si ngh Panta, J.
1. Leave granted.
2. Krishnan has filed this appeal against the judgnent and

order dated 07.02.2006 passed by the Division Bench of the
Madurai Bench of the High Court of Madras in Crimnal

Appeal No. 826/1996, confirm ng the conviction and sentence
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for life in respect of the offence conmtted under Section 302

read with Section 34 of the Indian Penal Code [for short "the

| PC'] in Sessions Case No. 41/1996 dated 30.08. 1996

awar ded by the | earned Sessions Judge, Sivaganga.

3. Three accused - Krishnan [A-1], Tamilarasi [A-2] and her

husband Mut huraman [A-3] were charged in Sessions Case

No. 41/1996 on the file of the Court of Principal Sessions

Judge, Sivaganga. A-1 and A-2 were tried under Section 302

read with Section 34 of the |PC and Section 380 of the IPC A-

3 was tri'ed under Section 414 of the IPC. The |earned trial

Judge held A-1 and A-2 guilty under Section 302 read with

Section 34 of the IPC and sentenced themto inprisonnent for

life. Al the accused were acquitted of the charges under

Sections 380 and 414 of the |IPC A-1 chal l enged his

convi ction and sentence before the H gh Court in Crimnal

Appeal No. 816/1996 whereas A-2 preferred Crim nal Appeal

No. 249/1998.

4. Briefly stated, the case of ‘the prosecution is as under:-
Siddig (P.W-1) was residing with his w fe Rasitha

Begum sisters - Ansath (Hanmsath) Begum Sabeetha Begum
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(P.W-4), Faritha Begum (P.W-5) and brother Aliyar in a rental

house at Mehbobapal ayam M nachi puram Karaikudi. P.W-1

is working as a Cl eaner in Kal akai Vadivel Miurugan Lorry. On

the southern side of the house of P.W-1, Mithuraman (A-3),

an auto-driver, and his wife Tam larasi (A-2) are residing. It is

the case of the prosecution that the famly menbers of P.W-1

on one side and A-2 and A-3 on the other had been

quarrelling frequently wth each other upon trivial issues of

fl ow of drai nage wat er and parking of auto-rickshaw by A-3 in

front of ‘the house of P.W-1. On 28.03.1995 at about 9:45

p.m, P.W-4 went to the lorry shed where P.W-1 is working

and i nf or med the latter t hat si nce nor ni ng hour s of
28.03. 1995 Rasitha Begum was m ssing fromthe house. He

along with P.W-4 came to his house at about 11:00 p.m and

started enqui ring the whereabout s of his wife in the
nei ghbour hood, but he could not |ocate her. Later on,
Ansat h, the second sister of P.W-1, told himthat in the

norni ng at about 9:30 a.m her sister-in-law (Rasitha Begum

had gone to the shop of a tailor master to get her bl ouse from

himand at that tine she was wearing a new saree. P.W-1
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went in search of Rasitha Begumto the shop of tailor naster,

Kati ni vaasal , New Road, and house of his in-laws at
Devakot ai, but she could not be | ocated at any pl ace. On
29. 03. 1995 at about 9:30 a.m, P.W-1 returned honme and

again made an enquiry fromSnt. Munmtaz (P.W-3) - a

nei ghbour, in regard to the reason of his wife nmssing fromthe
house. P.W-3 alleged to have told himthat on 28.03.1995 at
about 10:30 a.m, she saw Rashita Begum and A-2 were
quarrelling with each other, but she did not think it proper to
i ntervene since it was practically their daily habits to enter

i nto heated exchanges upon petty issues. P.W-3 al so
di scl osed that on 29th norni ng when she along with Faritha
Begum (P. W-5), Fathima Beevi, and Rakhunmat Biw had

peeped through the eastern side wi ndow of the house of A-2

and A-3, they could notice Rasitha Begum|ying on the floor of
their house and her both | egs and hands were tied. They al so
noti ced one rice bag and some household materials found

pl aced upon her dead body. Thereafter, P.W-1 went to the
Police Station and | odged conplaint [Ex. P-1], on the basis of

whi ch Sub- I nspector Miurugan (P. W-17) registered Crine No.
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145/ 95 [ Ex. P-14] under Section 302, |IPC in Karaikudi (North)
Police Station.

5. Bal akri shnan (P.W-18), Inspector of the Police Station
went to the spot of incident and prepared Mahazar [Ex. P-4]
and Death Investigation Report [Ex. P-15] in the presence of
Panchayat r ar as. He prepared spot map [Ex. P-16] and
recorded the statements of P.W-1, P.W-4, P.W-5 and ot her
material wi tnesses. On the same day, he sent the dead body

of Rasitha Begumto the Governnent Hospital, Karaikudi, wth
requi sition [ Ex. P- 2] for conducti ng post-nortem
10. 04. 1995, P.W-18 arrested A-2 and A-3 near Karaikud

Wat er Tank. The I nvestigating Oficer recor ded
confessional statement of A-2 in the presence of Govi ndam
(P.W-12) leading to the recovery of 22 carat black beads

gol den Kar ukumani . He took A-3 to Thirunurugan Amman
Sanni di Jewel |l ery Shop and recovered MO M 02 [Ex. P-7]
fromthere in the presence of Sam nathan (P. W-13).

18. 05.1995, A-1 was taken to the Police custody fromjudicial

cust ody.

t he
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6. Dr. Seenivasan (P.W-2) on 29.03.1995 conducted the °
post-nortem on the dead body of Rasitha Begum and as per
Post - Mort em Report [ Ex. P-3], he noti ced the fol l owi ng
injuries:-
"External Injuries:-
1. Si gns of deconposi tion pr esent whol e body
edenmat ous except |inbs.
2. Foul snelling discharge fromthe nostril and nouth.
3. Rope mark in both forearns.
4, Left side of the face blackish with contusion and
oedarrat ous
5. Eye lids cl osed. Tongue outsi de.
6. A handker chi ef seen in the nouth.
Teeth 8/8"
Internal Injuries:
Abdonen di stended with gas. Thorax - Ri bs nornal;

Lungs congested; Heart enpty; Neck - Echynosis and
congested present in anterior aspect of neck; Hyoid bone
- fracture, send for H P.E. ; Stomach contains 50 m of

di gested food particles; Intestine distended with gas; liver
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congested ‘spl een congested; kindly congested; bladder

enpty; Uterus - gravid 10 weeks size; skull contains in

the left parietal region 6cmX 4 cmin size. No evidence

fracture of skull. Brain partially |liquefied. Speci nmen
preserved - stonmach, intestine, liver, spleen, kidney,
hyoi d bone.™

In the opinion of the doctor, cause of death was as a result of
strangul ati on of the neck of the deceased and asphyxia w thin
duration of 24 --30 hours prior to the post-nortem

7. After conpl etion of the-investigation and on receipt of the
Post - Mortem Report [Ex. P-3] and ot her docunents, charge

sheet was laid by P.W-18 against A-1, A-2 and A-3 for

conmi ssion of the alleged crine. The | earned Judici a
Magi strate, Karaikudi, committed the trial to the |earned

Sessi ons Judge, who framed the charges against A1, A2

under Section 302 read with Section 34 of the | PC and under
Section 380, IPC, for removing 14 gns. gold ornaments from

the body of the deceased and A-3 was charged under Section

414, | PC. The accused deni ed the charges and clained to be

tried. The prosecution exam ned as many as 18 w tnesses in
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support of its case. In their statements recorded under

Section 313 of the Code of Criminal Procedure, the accused
persons deni ed their involvenent in the conm ssion of the
of fence and stated that they have been inplicated in a fal se

case at the instance of the Police and lastly they pl eaded

i nnocence. However, no defence evidence has been | ed by

t hem

8. It is the adnmitted case of the parties that there is no
direct evi dence connecti ng A-1, A-2 and A-3 in the

conmi ssion of the crinme. The prosecution case entirely rests
upon circunstantial evidence. The | earned Sessi ons Judge
relied upon the evidence of P.W.-1, 3, 4, 5, 17 and 18 and

held A-1 and A-2 guilty of the nurder of Rasitha Begum and,
accordi ngly, sentenced theminprisonnent for life whereas

they were acquitted under Section 380, |IPC A- 3 has been
acquitted for offence under Section 414 of the IPC for |ack of
cogent and convi nci ng evi dence against him A-1 and A-2
filed the above nentioned two separate appeal s under Section

374 of the Code of Crimnal Procedure before the H'gh Court

agai nst their conviction and sentence. The Division Bench of
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9
the H gh Court dism ssed both the appeals by comobn order

and confirmed the conviction and sentence inposed upon A-1
and A-2 under Section 302 read with Section 34 of |PC
9. Krishnan (A-1) is the appellant before us in this appeal
10. We have heard the | earned counsel for the parties and
exam ned the material on record.
11. Shri Yogesh Kanna, |earned counsel appearing on behal f
of A-1 assailed the judgment of the Hi gh Court inter alia
cont endi ng:
(i) that the trial court as well as the High
Court have conmitted gross error in convicting
the appel l'ant on the basis of highly unbelievable,
i nsufficient and unconvincing evidence |ed by the
prosecuti on;
(ii) that there is not an iota of evidence on record to
prove that on the day of ‘occurrence, A-1 had
gone to the house of A2 and A-3 before the

al l eged i ncident of death of Rasitha Begum
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(iii)

(iv)

whose dead body was found lying in their house 10

on 29.03. 1995.

that P.W 1 has not named A-1 in the conplaint

Exhibit P-1 on the basis of which FIR[Ex. P-14]

was recorded by P.W 18.

That A-1 has been falsely inplicated in the

conmi ssi on of t he crinme by Sub- | nspect or

Murugan - P.W-17 and | nspector Bal akri shnan

- P.W-18 against whom A-1, being a Secretary of
Silver Labour Association, had filed conplaint in
the year 1994 for unnecessarily harassing the

wor ker s of Sil ver Pat r ai who j oi ned the
denonstrations and agitations held against the
owner of the Silver Patrai. According to the
| earned counsel; A-1 is an active nenber and

of fice bearer of Comunist Party of India and in
the year 1994 he along with other party fellows

st aged denonstrations against the Police and

Executive authorities regarding insufficient and




http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 11 of

24

11
i nadequat e supply of drinking water facilities to

Kar ai kudi and Tirupattur areas and for the acts
of conmi ssion and om ssions of A-17 and A-18,
t hey wer e transferred from Police Station
Kar ai kudi (North), but again they were posted
back at the sanme Police Station
12. Shri V. G Pragasam | earned counsel for the
respondent - State, on the other hand in support of the
judgrent, subnmitted that the reasons given by the trial court
as well as the H-gh Court for recording the order of conviction
agai nst A-1 are based upon - proper appreciation of evidence
| ed by prosecution i'n the case. He submitted that the
evidence of P.Ws.-1, 3, 4 and 5 coupled with the versions of
P.Ws.-17 and 18, is clear, satisfactory and with the hypothesis
of the guilt of the appellant and this Court normally should be
slowto interfere with the well-reasoned and well-nerited
j udgrment of the Hi gh Court uphol di ng the judgnment of the

trial court.
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13. Bef ore adverting to t he above- st at ed argunﬁngg
advanced by the | earned counsel for the parties, we shall at

the threshold point out that in the present case there is no

direct evidence to connect the accused with the conmi ssion of

the of fences and the prosecution case entirely rests on

circunstantial evidence. This Court in a series of decisions

has consi stently hel d t hat when a case rests upon

circunstantial evidence, such evidence nust satisfy the
foll owing tests:-

(i) the circunstances fromwhich an inference of
guiltis sought ‘to be drawn, nust be cogently
and firmy established;

(ii) those circunstances should be of definite
tendency unerringly pointing towards guilt of
t he accused;

(iii) the circunstances, taken cunul atively, should
forma chain so conplete that there is no
escape fromthe conclusion that wthin al
human probability the crime was conmitted
by the accused and none el se; and

(iv) the circunstantial evidence in order to sustain
convi ction rmust be conpl ete and i ncapabl e of
expl anation of “any ot her hypothesis than that
of the guilt ‘of the accused and such evi dence
shoul d not only be consistent ‘with the guilt of
the accused but shoul d be inconsistent with
hi s innocence. [See Ganbhir v. State of
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Maharashtra (1982) 2 SCC 351 : (AR 1982
SC 1157)]

See also Ranma Nand v. State of Hi machal Pradesh
(1981) 1 sSCC 511 : (AR 1981 SC 738), Prem Thakur v.
State of Punjab, (1982) 3 SCC 462 : (AR 1983 SC 61),
Ear abhadrappa v. State of Karnataka, (1983) 2 SCC 330 :
(AIR 1983 SC 446), G an Singh v. State of Punjab, 1986
Suppl . SCC 676 : (AR 1987 SC 1921), Bal vinder Singh v.
State of Punjab (1987) 1 SCC 1 : (AR 1987 SC 350).

As far back as in 1952 in Hanumant Govi nd Nargundkar v.

State of MP. [AIR 1952 SC 3443], it was observed thus:

"It i's well to remenber that in cases where the
evidence is of a circunstantial nature, the

ci rcunstances fromwhich the conclusion of guilt is
to be drawn should in the first instance be fully
established, andall the facts so established should
be consistent only with the hypothesis of the guilt of
the accused. Again, the circunstances should be of

a concl usive nature and tendency and they should

be such as to exclude every hypothesis but the one
proposed to be proved. In other words, there nust

be a chain of evidence so far conplete as not to

| eave any reasonable ground for a conclusion
consistent with the innocence of the accused and it
must be such as to show that within all human
probability the act nust have been done by the
accused. "

A reference nmay be nade to a | ater decision in Sharad

Bi rdhi chand Sarda v. State of Mharashtra (1984) 4 SCC




http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 14 of

24

14
116 : (AR 1984 SC 1622). Therein, while dealing with

circunstantial evidence, it has been held that the onus was on
the prosecution to prove that the chain is conplete and the
infirmty of lacuna in prosecution cannot be cured by fal se
defence or plea. The conditions precedent in the words of this
Court, before conviction could be based on circunstantia

evi dence, nust be fully established. They are (SCC pp. 185,

para 153)
(i) the circunstances fromwhich the concl usion of
guilt is to be drawn should be fully established.
The circunstances concerned must or should and
not may be establi shed;
(ii) the facts so established shoul d be consistent only

with the hypothesis of the guilt of the accused, that
is to say, they should not ‘be expl ai nabl e on any
ot her hypot hesis except that the accused is guilty;

(iii) the circumstances shoul'd be of a conclusive nature
and t endency;

(iv) they shoul d exclude every possi bl'e hypot hesi s
except the one to be proved; and

(v) there nmust be a chain of evidence so conplete as
not to | eave any reasonable ground for the
concl usion consistent with the innocence of the
accused and must show that in all human
probability the act nust have been done by the
accused.
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14. We nay al so naeke a reference to a decision of this Court

in C. Chenga Reddy v. State of A P. (1996) 10 SCC 193,
wherein it has been observed thus: (SCC pp.206-207, para 21)
"21. In a case based on circunstantial evidence,

the settled law is that the circunstances from

whi ch the conclusion of guilt is drawn shoul d be

fully proved and such circunstances nust be

concl usive in nature. Mor eover, all the

ci rcunst ances shoul d be conplete and there

shoul d be no gap left in the chain of evidence.

Further, the proved circunmstances nust be

consi stent only with the hypothesis of the guilt of

the accused and totally inconsistent with his

i nnocence. "
In Sashi Jena & Ors. v. Khadal” Swain & Anr. [(2004) 4
SCC 236], this Court again reiterated the well-settled principle
of law on circunstantial evidence.
15. Bearing t he above principles of |aw enunciated by this
Court, we have scrutinized and exam ned carefully the
ci rcunst ances appearing in this case against A-1. P.W-1, the
husband of Rasitha Begum deceased had not naned A-1 as
an assailant of the murder of his wife in the conplaint [Ex. P-

1] lodged by himin the Police Station on the basis of which

FIR [Ex. P-14] came to be registered by P.W-18. It is his
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evi dence that he disclosed the names of the assail ants and

other material details of the crime to P.W-6, who scribed the
conplaint at his instance. P.W-1 went to the Police Station
with his brother, brother-in-law and P.W-6 and reported the
matter to P.W-18, but he again did not nane A-1 as an

accused along with A-2 and A-3 agai nst whom conpl ai nt was
nmade. The testinony of this witness has not established that
A-1 was present in the house of A-2 and A-3 at the tinme and

on the day of the murder of his wfe.

16. P.W-6 in his deposition stated that at about 10:00 or
10: 30 a.m on the day of incident of murder of Rasitha Begum
he was standi ng near Anbedkar statue at Karai kudi when

P.W-1 and his brother-in-law Jagir Hussain cane to him and
told that his wife was dead and her dead body was lying in the
house of A-2 and A-3. He scribed conplaint [Ex. P-1] at the
instance of P.W-1 in the latter’s house. He admitted in his
cross-exani nation that after witing conplaint [Ex. P-1], the
same was read over to P.W 1 who after accepting the contents

thereof as correct signed it. This witness is a nenber of
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Jammat. He admitted that in the year 1994 the Conmuni st

Party | eaders and wor ker s st aged denonstrations and

agitations against the adm nistration for not arrangi ng proper
and tinmely supply of drinking water from Karai kudi to

Tirupattur in which many party workers were assaulted by the
police officials of Police Station, Karaikudi, where P.W.-17
and 18 at the relevant tine were posted. He al so stated that
during the said agitationsand denonstrations, several cases
were filed agai nst sone nenbers of the Communist Party. It

has cone inhis evidence that conmplaint [Ex. P-1] was witten

by himin the house of P.W-1, whereas it was the specific case
of P.W-1 that Ex. P-1 was got scribed by himfromP.W-6 on

the way when he along with his brother Aliyar and brother-in-

| aw Jagir Hussain was going to the Police Station to | odge the
conpl aint. Both these witnesses are not consistent and have
given different and contradictory version in regard to the place
of scribing of the conplainant, on-the basis of which the police

machi nery swung into action.
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17. The evidence of P.W-3 - Muntaz woul d show that the

famly nmenbers of P.W-1 on one side and A-2 and A-3 on the

ot her had been quarrelling frequently with each other over

fl ow of drainage water and parking of auto-rickshaw by A-3 in
front of the house of P.W-1. Her evidence would al so revea
that at about 10:00 a.m on the day of incident of murder, the
deceased and A-2 had heat ed exchanges over throw ng of

drai nage water in front of the house of A-2 and it was on the
intervention of A-3 that the matter was got settled. She stated
that around 3:00 p.m, it came to the notice of the famly
menbers of P.W-1 that Rasitha Begum was not found present

i n her house. The intimati on about the missing of Rasitha
Begum was sent to P.W-1, who was away fromhis house in
connection with his enploynment at the lorry shed. It is her

evi dence that on the norning of 29.03.1995, dead body of
Rasi t ha Begum was found |ying inside the house of A-2 and

her both hands and | egs were tied with ropes and one rice bag
and ot her household materials were found placed upon her

body. She along with P.W-Faritha, Fathinma Bibi ‘and sone

nore persons infornmed P. W-1 about the-incident, who rushed
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to the place of occurrence and on seeing the dead body of his

wi fe inside the house of A-2, he went to police station for
reporting the incident of nmurder. In cross-exam nation, she
admitted that P.W 1 is her cousin. This witness adnmitted
that the death of Rasitha Begum was discussed in Jamat
nmeeting. She adm tted having joined the denobnstration and
processi on on the | eadership of Pal ani Baba. On cl ose
scrutiny of the testimony of P.W-4, we find that she has not
proved the presence of  A-1 in the house of A-2 and A-3 when
this witness saw Rasitha Begum going to their house in the
norni ng at about 10:30 a.m on the day of incident of nurder.
18. P.W-4 stated to have informed her brother P.W-1 at
about 9:00 p.m on 28.03.1995 about m ssing of her sister-in-
law fromtheir house. She claimed to have seen A-1 in his
Silver Wrkshop on the day of -incident of nurder. P.W-5
Faritha Begumis residing nearby the house of 'P.W-1 and her
house is adjacent to the house of A-3. She also stated that

A-1 is running a workshop nearby her house. On the norning
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of 29.03.1995, she noticed dead body of Rasitha Begumin the

house of A-2 and A-3.

19. P.W-17-Sub I nspector and P. W-18-1nspector of Police
intheir testinony stated that A-1 being a nmenber of |ndian
Communi st Party, was involved in several denonstrations and
agitations staged in Karai kudi area by the Comuni st Party

agai nst the administration. It is the evidence of P.W-18 that
in the year 1994 all political parties had denonstrated agai nst
the civil adm nistration for inadequate and inproper supply of
drinking water facility fromKaraikudi to Tirupattur and in the
said agitation, nmenbers of |ndian Communist Party including
A-1, had also participated in which one Kannan, a nmenber of
Congress Party, received beatings. He admitted that a case
was regi stered against himregardi ng handcuffing of Kannan

and in the said case A-1l appeared as a w tness and deposed
against him P.W-18 then stated that RTO al so held enquiry
about the same incident in which one Ranachandran, a

menber of Indian Communi st Party, Karaikudi, deposed

against him P.W-17 has admitted in cross-exani nation that
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during strike staged by all political parties in 1994, sone

denonstrators received injuries at the hands of Police Force.
For the said incident, an inquiry was held by RTO agai nst him
and PW 18, who at the relevant tine were Incharge of the
Police Station and |ater on they were transferred fromthe
Police Station, Karaikudi. He then stated that a crimnal case
was al so regi stered agai nst - himand PW18 for the sane
incident, in which A-1 appeared as a w tness and deposed
against-them In'the teeth of the evidence of PW17 and PW

18, undoubtedly they are hostile wi tnesses deposi ng agai nst
A-1, who appears to have been framed later on in the crinme by
these wi tnesses nmainly on suspicion and inprobability. The

| earned trail Judge observed that even though there was no
direct evidence to prove that A-1, in-connivance with A-2,
committed the rmurder of Rashita Begum but since A-1 had
illicit relations with A-2 and on the day of incident of nurder,
after A-3 had left his house, A-1 was seen by the deceased
going to the house of A-2 and out of curiosity, the deceased
went to the house of A-2 where she was jointly killed by A1

and A-2. This finding of the learned trial Judge and as
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accepted by the Hi gh Court, in our view, is wholly untenable

and cannot be sustai ned. There is absolutely no evidence
appearing on the record to establish that A-1 had illicit
relations with A-2 and in the absence of any cogent, believable
and satisfactory evidence, A-1 could not be held guilty of the
mur der of the deceased only on hypothesis and suspicion. |If
the entire incident was narrated by PW4 to her brother PW1
before | odging a conplaint (Ext. P-1) by him it was but
natural for PW1l to have disclosed the name of A-1 in the
conpl aint. _as an assailant, on the basis of which FIR (Ext. P-
14) was registered by PW18. The evidence of P.W-3, P.W-4
and P.W-5 regarding renoving of jewellery fromthe dead body
of Rasitha Begum by A-1 and A-2 coupled with the version of
P.W.-14 and 18 and the confessional statenent allegedly

made by A-1, was not found believable and reliable by the

| earned trial Judge and accordingly they were acquitted of the
charge under Section 380, IPC. On the same set of evidence,

no acceptabl e evidence was found against A-3 for holding him
guilty of offence under Section 414, | PC, and he has been

gi ven benefit of doubt.
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20. On i ndependent analysis of the entire evidence on

record, we find that the prosecution has failed to prove the
charge of murder of Rasitha Begum agai nst A-1 beyond
reasonabl e doubt . As noticed in the earlier part of the
judgrment, we find nmaterial discrepancies, inconsistency and
vital inprovenents in the testinmony of P.W.-1, 3, 4 and 5 in
regard to the presence of A-1 at the house of A-2 and A-3 at
the relevant time on the day of occurrence. Having given our
careful consideration to the subm ssions nmade by the | earned
counsel flor-the parties and in the lLight of the evidence

di scussed above and tested inthe light of principles of |aw
hi ghl i ght ed above, it nmust be held that the eval uation of the
findings recorded by the trial court and affirnmed by the High
Court suffers frommanifest error and i nproper appreciation

of evidence on record. Thus, on the basis of the evidence
appearing on record, two views are possible, A1 is entitled to
the benefit of doubt.

21. In the result, the appeal is allowed. The conviction and

sentence of A-1l is set aside and he is acquitted of the charge
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of murder of Rasitha Begum by giving himbenefit of doubt.

Appel | ant-Krishnan is in custody and he is directed to be

rel eased forthwith if his detention is not required in any other

case.

(Lokeshwar Singh Pant a)

New Del hi,
May 08, 2008




